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Francebegins
probe into dealwith
India: Report

The Mediapart said the

probe into the inter-govern-
mental deal si din2016 was

Fr:

tract. The National Democt.
Alliance (N D&) government had
inked a ¥59,000-crore deal on.

formally opened on June 14.%4
judicial probe into suspected
eoreuption has been opened in
Franceoverthe?7.8-billion-euro
saletoIndiain 2016 0f 36 Das-
sault-built Rafale fighter aic-
craft,' the Mediapart ceported
on the latest development on
thecontroversial deal Ttsaid the
investigation has beeninitiated
by the national finandal prose-
ctitors' office (PNF).

The judirial investigation
has been prdered by France's
national finandal prosecutors'
office, following Mediapart's
fresh repocts inApril of alleged
weemgd oings in the deal as well
as a complaint filed by French
NGO Sherpa that specialises in
firancial crime."Thehighly sen-
sitive ptobe into theinter-gov-
ernmental deal signed off in
2016 was formally opened on
June 14th," the media report
said Mediapart journialist Yann
Fhilippin, who filed 2 series of
reports on the deal, said a first
eomplaintwas"buried" in 2019
by a formet PNF chiaf"The judi-
cial investipation was finally
ppened follbwing the revela-
tivns of the investipation
#RafalePapersof @mediapart
and a new complaint from
(@4sso_Shetpas 1stcomplaint
wais butied in 2019 by the foe-
rmet PNF boss, Eliane Houlette)'
he tweeted.

Indpril Mediapart,citingan
investigation by the countey's
anti-rorruption agency,
reported that Dassault Aviation
had paid about one million
Euros toan Indian middleman.
Dassault sviation has rejected
the allegations of corcuption,

P ber 23, 2006, to procure
36 Rafalejets fromFrenchaero-
spare major Dassault Aviation
after a nearly seven-year exer-
cise to procute 126 Medium
Multi-Role Combat Aircraft
(MMRCA] for the Indian Air
Foree did not feuctify during the
United Prograssive Alliance
(UPA] tegime.

The Congress accused the
government of massive iteegu-
Larities in the deal, alleging that
itveas procuringeach airraftat
acost of pver 1,670 crore as
apainst 526 crore finalised by
theUPApovernment during the
nepptiations for tha MMRCA.
Entry-levelhatchbacks
losing market share;
expecttoseeeven
fewer models

“Inutbanmarkets in partic-
ulartheavetagecar-buyinpage
is coming down, and younger
buyets, ingenecal, prefer good
driving dynamics, customisa-
tionand alotoftechnology fea-

turesonthedashboard (someof |

which may notbe available in
entry-level hatchbacks), over
trarditional features surhas fuel
efficiency,” Kapooesaid.
TheCovid-19 second waveis
also expected to hit sales of
entry-level hatchbacks, with
buyers either shifting to the
used-car market ot delaying
putchases. Preetam MNiohan
Singh, senior vice-president,
automotive, Praxis Global
Allianre, said due to theseeond
wave, the entry-level segment
has seenanadvese impact in
the last quarter. “We forecast
further decline in new car sales,

the F

t Page

impending third wave in
Q3FY21 hesaid.

With no all-new product
undee development in this
spareby any carmaker, expectin
see even fewer entry-lavel
hatchbarks mlhe ars. Gauray
Vangaal ditector, IHS

poning their plans of owninga
houseat present.

The survey was conducted
from May 24 to June 3 and
included 4,813 developers feom
217 citiesacross India.

"“Realestate showed tremen-
dows tesilience inboundng back
onacautious recvery path post
thefirst wave,despitelittlerelief
However, the second

Markit, said while Maruti
Suzukiisexpected to launch the
all-newalto early next year, no
other carmaker will enter this
spare."Marging are low in this
space, and you need to sell in
high volumes to even recover
investiment costs. T doubt any
carmaker will develop an all-
new entry-level hatchback in
thenearfuture,"he said.
Bleak housing market
scene: Credaisurvey

The survey findings also
shed light on changing con-
sumer behaviour, with a stag-
gering 58% developers saying
they are faring reduced cus-
tomer enguiries and 420
developers experienring a 73%
decline in customer interest.
This is besides the fact that
950 of customers are post-

wave has prompted us toreflect
and re-evaluate the growth
path.The findings reveal that
the second wave hashad amore
debilitating impact on the ceal
sstatesectorthanthe ficstwave”
Credai national president Harsh
Yardhan Patodia said.
Industey also pointed put
that construction costs have
increasedby morethan 1096 for
880 developers partivipatingin
the survey. Sharp inceease in
cost of construction material is
amajor concern, especially for
cement, steel,aluminium, cop-
per, PVCand plastic.
Anpthervorrisomed evelop-
mentisthat lhesurvsy rsvealsd

developers, Besides, 6900 devel-
opers said they a e facing issues
in sanction andj'or dlsburse'
mentof

GST and othees will improve
financial viability of projects.

date by RERA, stamp duty
reductlon or waiver, motato-
n principaland

alsp,66%develop
thatlpan will help

Morethan two-thirdsof the
developers who participated in
the survey said stamp duty
waiverwill helpin demand cee-
ation, whereas thesame num-
berfeels thatinput tax crediton

in alleviating financial con-
steaints. Credai has ueged the
government for liquidity infu-
sion, pne-time restructuring of
Ipans, areoss the board six-
monthextension ofcomplation

mterest for six months, and
freezing of SMA classification
for anotheryear, Patodiasaid.

DoTtofloattenderto
invite pvt players
In July 2017, the govern-

ment cleared a eevised strategy
forimplementing theproject in
theee stages. In phase 1, only
theee PSUs —BESNL, Railtel and.
PCCIL —were to connect one
lakhgtam panchayats.Inphase
2,the remaining 1.5 lakh geam
panchayats were to be con-
nected by March 2015, The
deadlines have been missed.

‘ ;

FRANKLIN
TEMPLETON

Franklin Templeton Mutual Fund

Indiabulls Finance Center, Tower 2, 12th and 13th Floor, Senapati Bapat Marg,

Elphinstone Road (West), Mumbai 400013

Income Distribution cum capital withdrawal (IDCW) in certain schemes/plansfoptions

withdraweal (IDCW):

of Franklin T

Mutual Fund

The Trustees of Franklin Templeton Mutual Fund have decided ta distribute the following Income Distribution cum capital

that 770 of the s
availed project finance are fac-
ing issues of servicing the exist-
ing loan, while collections are
ok coming as planned foe 8550

saying no  violations were
reported intheframe of thecon-

especially in entey-level seg-
ment, due to the fear of an

14CL. ORIENTAL HOTELS LIMITED
CIN : L55101TN1970PLCO0S89T
Regd. Office ; "Taj Coromande!’ No 37, Mahatma Ganchi Road, Ghennai 600034
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ROUTE MOBILE LIMITED
INFORMATION REGARDING 17™ ANNUAL GENERAL MEETING AND
BOOK CLOSURE FOR DIVIDEND
NOTICE is nereby given thal the SEVENTEENTH (177} ANNUAL GENERAL
MEETING (“AGM") o the: members of ROUTE MOBILE LIMITED {“THE COMPANY")
will be held on THURSDAY, AUGUST 5, 2021 AT 3:30 P.M. (IST) through Vide
Conferencing {“VC")Other Audic-Visual Means (“OAVM") in compliance with al
the applicable provisions of Companses Act, 2013 (the “Act) znd the Rules made
thereunder {and In view of the.cantinuing Gawid-18 panderic), Genaral Circitars
No, 14/2020 dated Apeil 08, 2020, No. 17 12020 dated April 13, 2020, No. 2012020 dated
May 05, 2020, and Ciroular No. 0212021 daled January 13, 2021 issued by Mmlstly ot

Name of the Schemes  Plans / Options Face Value Tt per-Lintt as on
per Unit (3} per Unit' (3} July 1, 2021 ()
Franklin India Fixed Maturity Flans - Series 4 - Plan B (1098 Days} (FIFMP-4-B}
FIFMP-4-B - IDCW 0785 10.83A7
FIFWP-4-8 - TOCW- Direct 10.00
FIFWP-3-8 - Quarterly W [a:]n] 10728
ranklin India Urify Flans - Series 4 - Flan EH MPF-4-F}
FIFMP-4-F = Quarterly IDCW 10.00 nz0 105296 |
FIFMP-4-F - Cuarterly TOCW- Direct 10.5562 1
Franklin India Fixed Maturity Flans - Series b - Flan A (1273 days} (FIFMF-5-A}
|
FIFMP-5-A - Quarterly IDCW 10.00 0.195 105022
FIFMP-5-A — Quarterly IDCWW- Direct 106857 |
Franulin India Fixed Maturity Flans - Se| 5 - Plan D (1238 days} (FIFMP-5-D}

1000 0190

10,5008
(1224 days} (FIFMP-5-E}

FIFMP-5-D - Quarterly IDCW
Franklin India Fixed Maturity Plans - Series 5 - Flan E

Corporaie Afiirs (MCA Circulars') and Circular No. SEB) ‘HG[ZFD‘GMD
dated May 12, 2020 & SEBIHO/CFDICMD2/CIR/PI2t 1 dated Jar\«aly |5 4(}21
Issued by the Securities and Exchange Board of India (" SEBI Circulars”) ihereinafter
callectively referred 1o as "Circulars), to fransact the business sef forth in the Notice
of he Annual Genaral Meeting. Members. can afterd & wote in the AGM only Ihrough
WCIOAWM, the detads of which wil be provided in he Nolice of he AGM and na provision
has b s for attending the AGM in p the directives issuad

ConicH19, Ihrough
rhe VUDWM mode only shall be deemed 1o be present al the AGM and their presence
shall ba rackored for the purpose of Quonum as prescibed under Section 103 of the Act
Dispatch of Annual Report: In comptance with the MCA Circulars and SER!
Circulars, Notice of the 17* AGM along with the Annual Repon for Financial Year
2020-21 will ba sent anly through electronic made 1o those Members whose e-mail
addresses are registered with the Company / Depasitory Participant ['DPS'), As per
WCA Circulars and SEBI Circulars, no physical copies of the Naiica of the 17* AGM

NOTICE OF THE 517 ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE
Notica ks hereby given that the Fifty Fizst (51%) Annual General Meeting (AGM)
of the Membars of Oriental Hotels Limitad (the "Company’) will be held on
Tuesday, July 27,2021 a1 11:00 a.m. (IST) through Video Conference ('VC) |
Other Audio Yisual Means ("OAVM*) ONLY, without the physical presance of
the Members at & common venue o transact the businesses set out in the
Volice ol AGM, reral Circulars issued by the Ministry

forFY 2020:21 any Sharenokder. Acopy of Notice of
the 17" AGM alang with the Annual Report for Financial Year 2020-21 will also be
avadlable on the Gompany's website at www.roulemobile.com, websites of the Stock
Exchanges i.e. BSE L»'vmad and National Stock Exchange of India Limited at
wry bseindia,com ai vnseindia.com respeetively and on the website of
Company's Repistrar and Transfer M;Ml \ a KF"\ Technologies Private lellnd
(*KFintech/RTA') at hitps fevoting. ki
il be provided n e Nofce of e AGM h vc \aumy pre«med by KFinlech to
will e crculated

tobe Registered
(i) Copy of PAN Card & any one address proof (AadhaariDriviag licansel
Passpart) both self attested

Book Closure

Pursuant to Section 91 of the Companies Act, 2013 and the rules framed
theseunder and Regulation 42 of the Listing Regulations, the Register of
Members and Share Transfer Books will remain closed from Wednesday,
July 21,2021 to Tuesday, July 27, 2021 (both days inclusive) for the purpose of

{ grievanee in relation to e-voting, Membars may refer fo
Asked Questions for and e-voting User Manual for
Sharenolders available under Downlaads' section of NSDL'S e-voting website
hitps:livww.evoting.nsdleom or contact Ms.Pallavi Mhatre, Manager,
NSOL at pallavid@nsdl.co.in / evoting@nsdl.co.in or call on Tell ne, - 022-
24994545/ Toll freeno, : 1800-222-880,
Members may kindly note that the 51" AGM is being held thraugh VGIOAVM
andin it CAGirulars ofembers
has been dispensed with, hence the faciiity for appointment of proxies will not
o X

By Order of the Board
For ORIENTAL HOTELS LIMITED
Tom Antany

Company Secrtary

Piace : Chennal
Date . 03.07.2001

of Comporate Aftairs (MCA) dated Apni 08, 2020, April 13, 2020, May 05, 2020 2 Manner of registering e-mail addresses: Members who have not registared
and January 13, 2021 and Ciroulars issued by Securities and Exchange Board their emai address ave requestest 1o et their emall ackrass and mobile number
of India (SEBI) daled May 12, 2020 and January 15, 2021 (collectvely referrsd mg'ttemﬁ ith the Company’s ATA 2. KFintech by sending an e-mail to
to a5 'Appiicable Circulars’) im. Members hoiding shares in demateralized form and
Incompliance with the Applicable Cireulars, the Company has sent the Natice Ma have net yel registered/updated their e- ddresses are requested to gat
of 51" AGM along with Annual Report 2020-21 on Saturday, July 3, 2021 their e-mail addsessas registarediupdated wit their respective OPs. In case of any
through slfectranic mode only to thase mambers whase e-mail addresses are Quaries, please wite fo ainyaid.is @Hliniech.com
registered with the Company/Depositories 3. Manner of casting vote(s) through e-voting: Members wil have an oppartunity
The Natice af AGM and the Annual Report for the inancial year 2020-21 are 10 cast thel vals amolely o suring e AGM o he businessies as st forh n e
availableon the Company's wibsite https /iwww.orlentalhotels.co.inf and Watige of the 17" AGM tfirough the electronic vating system. The manner of voling
s on the website af Mational Securities Dapository Limited (NSDL) at [aimolely of diifey a AGH: Wil hs-ptnitad if s Nt ovenind the NG,
4 sl The facility for voting through eiectronic syslem will alsa be made available at the
hus ) wwsyaeoling Hsdisom sou e Sk Exchanger e, BoF Linithd AGM & the Wembers eltending the AGM Ihrough YC/GAYM who have not cast
and National Stock Exchange of India Limied at com and o, vill also be able t voie the atthe AGM. Members
http:/inseindia.com respectively. are raquested to road and Underetand af the ‘Notes' forming pan of the Natice
Merbers can jais and paricipata i the AGM through VCIOAVM only. The conwening AGM particularly those dealing with manner of casting vote thiough
instructions for M and the manner of parti femote e-voling or dunng the AGM. In case of any queries, please write fo
electronic voting or casting vota through e-voting system during AGM ny the einward s @
holding shares in ‘form, physical form and by |4 Dividend: Members may note that the Board, atits meeing heid on May 18, 2021,
aharsholdars who have ot registored their ided in has alinal dividend of % 2/-per equty share for the financal year
the VCIOAVM shatlbs endet March 31, 2021, subect 1o the approval of the sharehoiders af the ensuing
counted for the purmase of reckoning the quorum under Section 103 of the AGHL Tha Dividend if approwed at the AGM, wil be paid within 30 days of the AGM.
CompaniesAct, 2013 Tnﬁncornpfwmynas fixeq Friday, Ju\gﬂﬁ 2021 asthe’ wecarwaw for determiring
gl enttlemen
l’}fg:a:ﬁ:gj_?m R i ST e i e 42 of the SEBI (Listing Dkomions ani Diaioaie Hequlromeﬁs) Reguizions.
el d 1 2015, the Register of Members & Share Transfer books will remain dosed from
20 of the Campanies (Management and Administiaton) Rules 2014 and Seturday, July 17, 2021 to Thursday, August §, 2021 (both days inclusive)
Ragulation 44 of SEBI (Lisling Dbligations and Disclosure Requiremants) For MEMOars who 212 unabla 1o f2cave e Gvidend drecty i thai bank accounts
Regulistions, 2015 ('the Listing Reguiations’) and the Secretarial Standard on thiough ECS or any dther means, due 10 nor-fegisication of the Elecironic Bank
General Meetings (S5-2) issued by the Institute of Company Secrataries of Marsdate. e Compar:
India, the Company is providing the mambers with the facility 1o cast their vote drait to such Members, through o ‘courier senvices. I i
through remate e-voting in respect of the businesses to be transacted at ine of postal or courier services due o pravalenca of GOVID-18 in conainmant zonas,
mesting as detailed in the Nolice of AGM. The membars may nole the foliowing upen normalisation of such services,
inthis regard:- 5. TDS on Dividend: Pursusnt to the Finance Ac, 2020, dividend income (s taxabile
The Remote e-voting facility vill be availabls during the following period: in the hands of sharenolders with effect from April 1, 2020 and the Company is
\cnmmnuam-mom?mme-mmg\ Friday, July 23, 2021 @9:00 am (iST) | dreipsblisitn et ind
[End of remote -vating | Monday, July 26, 2021 @ 5.00 pum (ST) | e 1 e At 050 Aot oot For Rhordotale s
Members willnotbe able o vail remote: e-vating facility beyond the end date formats of deciarater, please refer 10'General Communication on Tax Decuclion
and time mentionad above as the remata e-voling module shall ba disabled available on our websile at hilps.J/ 1106(
for vating by NSDL General-Communication-on-Tax-Dedustion-ai: Source-on-Dividend pal. Kindly note
The cut-off date for determining tha aligibility 1o vote by rémote e-vting ar by :?s:;:;u%i’é‘sg?‘; “'i ::fdw;h;i:ﬁ?‘_&‘% ;;r'g%&u:;hfﬂ;'ﬁ::’?;uﬁ
-voting system at the AGM shall be July 20, 2024, The voting rights of the iy
Members shall be in proportion to their share of tha pald-up squity shars Vet T Al Form 156! 15H,
capital of the Company as the on cut-off date. Any person who acquires 196, 1674, etc. can 2l be uploacied on te Ink btpe e Kiatoch comomts.
shares af the Company and bacome a members post-dispatch of tha Notice Shareholders may also send the scanned copées of the documents/declarations at
of the AGM and holds shares as on the cut-off date i.8. July 20, 2021, may e email inward fis @ fintech.com
obtain the legin id and password by sending a requast to e-voting@nsdl.co.in b ”’P":"“' T:’Tz“‘”‘:? “:’"":‘:J“'Wr“"“g dividend “‘m’:"’“’:j:
rsical Holdiny lambess hoiding shares n lorm and wi jave not
ol b g ol u:*:""““u B i g ¥ riionat \“wh%rlxacmunldelalls.w the RTAarwho wish |
beusedforcasting their vote, with the following detas - a signad raquast latier mentioning |
The facility of remote e-voting faciity shail aiso be made avallable during the Name, Folio Na., Name & address cf the Bank, Bark Account
mesting and the Members attending the meeting, who have not already Type. Bank Account Number, 9 digit MICR Code Number, 11 |
¥ exarcisether igntduring 9GHIFSC Cade, Solateste copy of PAN & cancel e checus |
g AT iy are heid ointly, and Ssu—anestnerr;‘r?om’wma docume
) : e i i o iy ument |
Mecliog but shall not S D Licenon ay ol 2 G
yolaagair Pascnum in support of tho address of the Member as |
Registration of e-mailaddresses: registered with the Company, They may also send the |
Members who have not yet registered their smail addresses are requested to hard copies to KFin Technologies Private Limited |
register their emall addresses with their respective depository participants). Route Mobile Limvted), Selenium Tower B, Piot 31 .32, |
Members halding shares in physical mage are requested 1o update their email I Distict, Nanakiamguoa, Serfingampally Mandal, |
addresses, by senting scannad capy of the faliowing documants by email to a
hish: com or in before the | Demat Holding | Members holding shares in slecironic formideriat mode may |
cut-off date L. July 20, 2021 to oblain soft copy of the: Matice of the AGM, contact their Deposiiory Participant o update their bank |
Annual Report and lagin detals for joining the AGM through VGIOAVA acuountdeta. Members are aisd raquested o give he MICR |
including e-voting. D C |
(i) Signed request letter mentioning Folio NoiName/Address/email address | | The above

i@ e
in complianoe with the Circutars. This information i also atAIIah\& an [hE wats\[e of
Stack Exchanges and Company's wabsite al wuw,toulamo
fi caisi of any query with regard 1o segistralion/updation of amall address of bank acoount
relating to TDS on Onvidend, members may contact the Company by
an e-mail (quoting the Foiio No./DP 10 & Cliert D} at jnvestors  roulemotie com
or Company’s RTALa. KFIn Technologies Privata Limilad at
KFin Technologies Private Limited
(UNIT: Route Mabile Limited)
Seenium Tower B, Plot 31 & 32, Financial Disirict,
Nenakramguda, Seringampaby Manda,
Hyderabad 500032, Telangana, Inda
Email: pinward. 1 ! ymesh pan

Lcom
For Route Mobile Limited
Rathindra Das

Head Legal, Company Secretary and Compliance Officer
Membership No.: ACS 24421

Date : July 4, 2021
Place : Mumoai
ROUTE MOBILE LITED
CIN: L72500MH2004 PLE 146323

: Dinasion, o

9 m(zs 48337650

Tal: 401 (022} 403 ax:
Viebsite: s cufemoble com | Email: ivestors @rogte

FIFMP-5-E - Quarterly 1DCW | 10.00

0190 10.4830 |
FIFMP-5-E - Cuarterly IDCW- Direct . 10.5630

The Recard Date for the same will ke July 9, 2021 (Friday). If in case the Record Date falls on a non-Business Day, the

immediately following Business Day shall be the Recard Date. All the Unithalders / Beneficial Owners of the IDCW plan /!
oplion of the scheme whose names appear in the records of Registrar f Depasitories ason the Record Date shall be entitled to
receive |DCYW. The investars inthe IDCW re-investment planfoption will be allotted units for the IDCYW amount at the NAY of
next Business Day after the Record Date.

# Pleage note that the |DCW payout shall be subject to the awailability of distributable surplus and if the available
distributable surplue as on the recard date is lower than the aforementioned IDCYY rate, then the available distributable
surplus shall ke paid out. The payaut shall be subrject totax dedu cted at source iLe. TDS, as applicable.

Pursuant to payment of IDCW, the NAV of the scheme would fall to the extent of payout and
statutory levy (if applicable}.

Far Franklin Templeton Asset Management (India} Pvi. Lid.

(Investment Manager of Franklin Templeton Mutual Fund]

/-

Sanjay Sapre

President

Date: luly 3, 2021

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

PENTOKEY ORGANY (INDIA) LIMITED

Corporate |dentification Number (“CIN"): L24116MH1986PLC041681
Registered Office: 4! oad, Fort, Mumbai ~
Tel. No. +91

Recommendation of the Committee of Independent Dirsctors ("10G") on the Open Offer to the sharehoiders of Pentokey Organy (India) Limited (ihe Target Company
or “TC") by M. Purshottam Kejriwa! (“Acquirer 17), Mr. Vibhu Purshottam Kejriwal (“Acquirer 2"), Mr. Shantanu Purshotiam Kejriwal (“*Acquirer 3°) and Mr. Kostuy Pur-
shottam Kefriwal (*Acquirer 4”), cobectivety, Acquirers, for acquiring 15,909,850 fully paid-up Equity Shares of Rs. 10/ each at a price of Rs.8.75/-per share, consttuting
25 51% of tha diluted Equlty Share and Vating Capital of Target Company under Regulation 26(7) of SEBI (Substantlal Acquisition of Shares & Takaovers | Reguiatians
2011 and Subsesuent amendments thercto (the *SEBI (SAST} Requlatians |

Date 3 duty, 2021 il

e

| Name of the Target Com) # | Pentokey Organy (India) Limited
3. | Betais of the Dier pertaining to TC ‘The Open (ffer 1s being made by the Acquirers to the shareholders of the TC, for acquisition of upto 15,399,850
fully paid-up Equity Shares of the Face valle of Rs, 10/~ each, constiluting 25.51% of the Dilied Share Capial |
and Voting Capital; at a price of Rs. 8.75/- (Rupees Eight and Seventy-Five paise only) per share in terms of
| Requiations 3(1) & 4 of SEBI (SAST) Requiations
4. Nnmas; of the acquirer angd PAC with the | Mr. Purshottam Kejriwal (“Acquirer 1) and Mr. Vibhu Kejrlwal (‘nnqulre! 2") and Mr. Shantanu Purshottam |
| acquirer Kejriwal (“Acquirer 37) and Mr. Kostuv Purshatiam Kejriwal ("Acquirer 4
| | Thera are no PAC(s) along vith the Acquiress for the purpose of the Ogen Offer
5. |Name of the Manages 1o the offer Sattron Capilal Advisors Privale Limited

5, Sixth Floor, Cantre Poin,
Tel. No.: +91 22 4082 0914/91!
Fax No.: +91 22 4082 0939;
Emall id: apenofiers@safironadvisor.com

Websile: www.saffronadvisor.cam;

Investor Grievance: unvr:smmuwannsrcusartmnenwsmnm
000011211

Nagar. Andheri {East), Mumbai - 400 058,

6 |Members of the Committes of Indep:
| Directors (Piease Indicate the :mupvrsun uf = M. Shyarm Chaltan Ba\sska\
|the Commites separately) 3
I.Er Devendra J. Shrimanker is the Chairman of the Cammittee of Independant Directars (*IDC")
7. |IDC Member's relationship with the TC| | Al the IDC Members are Independent & Non-Executive Directors of the TC. They do not held any shares in |
| (Director, Equity shares owned, any oiher | They do not have any contractual reiationship vith the TC.
| contract / relationship), if any | . |
8. | Trading it the Equity shares/other securities of | Mone of the IDC Members have done any trading in Equity Shares / Other securilies of the TC during the last|
1he TC by IDC Members twelve months prior e the date of Public Announcement (PA) dated 14th May, 2021
9. |IDC Member's relationship with the acquirer | Noae of the IDG Members have any other contract/ relationship with the Acquirers
| (Diector, Equity shares owned, any offer
coniract / relationship), if any.
10 Tramnq in the Equity shares/other securities of | Numuollcama
| the acquirer by 1DC Membets
11, |Recommendation o0 the Uper offer, as 1o | Based on the basis of PA, DPS, draft Latter of Offer (DLOF), and Letier of Offer (LOF), IDC is of the opinion that the
| whether the offer s fair and reasonatile ofter Is fair and reasonatie. The shareholders may independently evaluate the offer price vis-3-vis market price |
il o | an take an informed dacision in tha best of their intarests.
12 |Summary of reasons for recommendation IDC has evaluated the Public Announcement (”PI‘ Detailed Pubiic Statement t“DPS“) Draft Letter of Oﬂer.

| (IDG may also ‘invite atiention o any ather | (“DLOF") and Letter of Gifer (“LOF") prepared by Saffron Capital Advisers Private Limited (Manager to the Dffer) |
placa, e.0. company's website, where its|Tor and on behalf of Acquirers. Based on the abave, the IDC is of the aginion that the Offer Price, being offored by
| aetaited recommendations alang with wiritlen |the Acquirers, of Rs: 8,75/ per fully paid-up Equity Share is fa and reasanable and recommends the acceptance |
| avice of the independant adviser, if any can | of the Opan Offer in the Byt of the following:
be seen by the sharehoider) T wes are infrequently raded on the stock exchange.
« As par the Share Purchase Agreement (SPA), the Prica paid by the acquirers o the seller promoters is Rs.8/-
per share
* Thisis &n open offer for acquisition of publicly hefd Equity shares. The sharehoiders have an oplion to fender |
the shares in the open offer or remain mwse [
« The Ofter Price offered by the Acquirers is n line with the regutatian prescribed by SEBI under the SEBI (SAST)
Requiations and prima facie appears-to be iusziﬁcr!‘

Howevar, it is advised to the sharenolders to Independently evalyate the open affer vis-4-vis current share price |
and take an informed decision before participating in the Offer.
13| Details of Independent Advisors, if any. HNone
14 | Disclosure of Vating Patiern of the meeting in | All he DG members unanimousiy voted in favour of cecommending the Opan Offer propasal
‘wh\cn the upen ofier proposal was discussed |
15, | Any other matier(s) to be highlighted ]
To the best of our knowledge and belel, after making proper enquiry, the information contained in ar accompanying this statement is, in‘all material respect, rue and

correct and not misleading, whether by omission of any information or otherwise, and includes all the information required to be disclesed by the TC under the SEBI
(SAST) Regulations.

For and on behalf of Committee of Independent Direclors of Penfokey Organy {Intia) Limited

-
Devendra J, Shrimanker
Chairman of Committee of Independent Direclors
Place: Mumbai
Date: 3rd July, 2021
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Recommendation of the Gommittea of Indepandent Directars (“IDC") on the Open Offer to the sharehlders af Peatokey Organy (India) Limited (the Target Company’
ar *TG") by Mr. Purshottam Kejriwal (“Aequirer 1), Mr. Vibha Purshottam Kejriwal (“Acquirer 2°), Mr. Shantanu Purshaftam Kejriwal (*Acquirer 3"} and Mr. Kostuv Pur-
shottam Kefifwal (“Acquirer 4), collactively, Acquirers, for acquiing 15,99, B50 fully paid-up Equity Shares of .10/~ each &l 2 price of As.B.75/-per share. constituting
25.51% o the diuted Equity Share and Voting Capital of Target Company under Requlation 26(7) of SEB (Substantial Acquishion of Shares & Takenvers ) Regulaions,
2071 and subsequent amendmants thareto (the "SEB! (SAST) Regulations )
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2. | Name of the Targat Company (TC) | Pentokey Organy (India) Limited = s i 1 g
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The: Open Oifer is being mada by the Acquirars to the sharsholdars of the TC, for acquisition of upto 15.99.850 |
fully paid-up EqQuity Shares of the face value of RS, 10 each, cosbiuting 25.51% of the Diluted Share Gapital
and Voting Capital, at a price of As. 8.75- (Rupees Eight and Seventy-Five paise onfy) per share in terms of

T 1 A

i P s 4o & ot i g i

i - Regulations 3(1) & 4 of 5E81 (SAST) Regulations. FrerEe, Wit a o i # T
7(?’6%@ R 4. Nameis) of the acquirer and PAC with the Mr. Purshottam Kejriwal (“Acquirer 17) and Mr. Vibhu Kejrwal {“Acquirer 2°) and Wr Shantanu Purshotiam ' il hbiiisall a : ml(:fvr:ra lrﬁe-} Sl hn hil
i &I acquirer Kejriwal (“Acquirer 3") and Mr. Kostuv Purshoitam Kejriwal (‘Acquirer 4) b S R WAkl I 3 arf

Thers are no PAC(s) along with the Acquir thie purpose of e Open Of

~ [Name of the Manager to the oifer

'Satfron Capital Advisors Private Limited

605, Sixth Floor, Centre Polnt, J B. Nagar, Andneri (East), Mumbal - 400 059;
. No.: +91 22 4082 0914/915;

+9122 4082 0399,

openofters@@satironadvisorcom

wynw safffonadyisor com

restorgrievance@ satfronadvisor.com;

sty vt AR g g i i dow

7 ) Y
0 T e @ 1 k)

A Had B @R G
Fa guma Fema dF
(garn wadian)

]

T feaw | w7
qfeTd 3R+ Teelt S §
fem <t & fde

wim: 7¢ frweh
Resti®: na.07.2021

"+ Wi Davendra J_ Shimanker

[Wembers of the Commitiza

=/

Independent

| Directors (Piase indicate the chairperson of | « Me Shyam Chaitan Balsekar
ST FAETRT | the Committes separaely) * s, Prajakia Shidhose
+# feell 3 @T"I’Fgl |, Devenira 4. Shrimankeris the Chairman of the Committee of Indepentent Directors (10"}
£ 7. |IDC Memher's relationship with fhe TC| Al the IDC Mambers ars Indepandent & Non-Exacutive Diractors of the TC. They do not hold any shares in TC.
= - Teeet A A {Director, Equity shares owined, any other | Tney do nof have any contractual refationship with the TC
N mﬁaﬂaﬁ% e S‘Wﬂa\e pui 5l | |contract ! celationship, if any - o N
RISAR & st Tee 8. in the Equity shares/other securiies f | Nona of the DG Members have done any trading in Equily Shares / Other securities of the TG during the fast ? k]
Fifrs AT AT W feE w5 e the TC by I0C Membars | twelve months prior to he date,of Public Announcament (PA) dated 14th May, 2021 1l Fefeertt =rame m“ag‘r% Eil % ERERCE RS bR
b o B ol o = e = o 9. |IDC Member’s relationship with the acquirer | None of the IDC hembers have any other contract  felationship wilh the Acquirers. T ATAT T T A T TR R fa A R R )
Y e g S (Direolor. Equity shares owned, any other st e Zm 2w T
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i whether the olfer s fair and reasonable | atfer is fair and reasonable. The shareholders may independently evaluate the offer price vis-4-vis market price BT | e & fem A i e A Tl e (g =
\ 1 | andtake an informed decision in the best of their interests. - Fefzel ST FESEPT)| W EE W A ve0(1), AT
Sk Rl A A TR oot o Feeer Wl et SR | [ |52 [ summary of reasons for ecommendalion |10 has evaluated the Pubic Aunouncement (“PAY), Detaied Pubic Statement ["DPS"), Crail Leter of Offe A W IR R, TR TS, P SR, GRRTZ 416501
o FFarE e suEt 9t sE S e o e fen, |(IDC may -also invite attention to any other | {*DLOF") and Letier of Difer (*LOF") prapared by Safran Gapital Advisors Private Limited (Manager 1o the Offer) TV PR S DR AT € T 15 B e 24,050 0 g
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